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Title: Discussion on The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2017.

HON. DEPUTY SPEAKER: Now, we are taking Item No. 8 - the Constitution (Scheduled Castes) Orders (Amendment) Bill, 2017.

Hon. Minister, do you want to say anything?

A o=IR 3R afraif¥an st (off enar dic arecila) : Iuwest F@lGe, i Yeam ol § O 2ifderer (swpRifa suferi) smder, 1950 @1 aifEen 2rser 3 smpfer suferil
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arrert &) go 1@ yfdzenal ot sfepurciol wiol B arg s et ger 3 amen &, sl w1 aga el @St arer ordl &, Waer o arc &) anfFen ws W@z o arepfee snferl B el
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uifsadt A ugsdd war B Ader ) g A o ot s Ager A Reriav 10.03.2017 @t yz:zenfier fpen srn e 3 arerofler Age=d ot s won awal § Ry a5 s w2
frar: erer o gu 53 uifde @ 3 e &

off alRawler w33l (srera) : wdlgy, we aga wler Rea @ sie b a1 snferll @) RoNfira &1 mes dsies wre e i soacs a6l O Y1 IX0 RN &) GHA
uifEadt @t o1t aceras? gsAd ot 206! ol graesl R srn &) A SYell spisdic Rer aga @1 & 3fi gof w2 o ddasd oft ol &) sa el sa1 Rer o 30 a5 ) Aot
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6 forze @or aes agel Ararell axdell aifde; Afdsel sisraser Y Sxrar @l Bret Ja1 & 5 uidl AR w2 el @1 Rasavs @53 &) spr sl assford] @ sioll 2w efammon
&, a2 ag weehan yaflea @l & a ordl, 33 Rasavs @3 s 3a &) a5 e B grn Roavs o B ag oloeie alorer i 2@ s & o s Daoavs
IR SIT &) Sfd alororer waflorat A aga & i & el MR U2 gard stera? Bfdole A UMY ur @R S &) ai ag Rl 6 off o @, a A sweliie 8, a
Forchl & e Rsaft & oft sreliie 8y shon Yo feaw 3 dsyes wry i deyes geen 6t e gordl o) apr dwas aema &I Rree goredt o1 o St arver 3 dferer &l
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fore 3Nz sot ciloll Bt 3811 B R0 &A1 a2 ADA E, UG WD asT ol &) ST S Aseget wree B R anffwer 341 3, sl as 2uAe wu A war s 3, "The president
may with respect to any State or Union Territory, and where it is a State, after consultation with the Governor thereof, by public notification, specify
the castes, races or tribes or parts of or groups within castes, races or tribes which shall for the purposes of this Constitution be deemed to be a
Scheduled Caste in relation to that State or Union Territory, as the case may be."

So, this is the condition. Second is: "Parliament may by law include in or exclude from the list of Scheduled Tribes specified in the notification
issued..." st wrur aen &7 aga 3t seie b oft & 281 & b ot aferdl 3, T sRyeell ¥ uw ferdt st 3, v diftifeae Wkt goren &, oY asi & s B oien @er
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arEdt &) b ot 81 b o srs 9 weyford dsyes we 3 &, sefifere 33 At 3o 3 disges e A A sAw AwAS AE el &) SAIA D! WD skl e, Aol
F2e A 3ii egdelel ¥ecA Sor gton uiferfeasclt wior 2ft wefertt sor soEifdvc I wmer Roasft dicewer 8, @is Swren oft sedt 8, aelifts amsrar &1 Swa 2 b &2 asw 3
efdreerr 2t za1 &) sit wwiferct dicewer 3, Rers ur dvs 2, o 8 o Pord urr esibowr 2, A oft 521 feree 3 oot & St 3t ) sefifere sar 918 w2 shfiear 3 Aaon swdt 3

WG A2 &9 dlctddl 2 SIel &) ol ugel &t dicht @1F aft R &, swrdl bit aidt & fop oS vw oftra el [peft diferfewa urdt & Raemw & 1 33! @ Al Befie et & e
f¥pits fipen oen &, el Al 3o ¥l 3 fparnl & e 3 stel BRRI 3okt siee 8 Sy 3PR $31 @ot A & difeifewell saiamer @t s Al Sit eller I 3 Aloret,
selatitdrepell, usdbeicll dwad 2, ol arera @ 216l? 531 ard U2 el Joll Sidl &) setd dl earzofl 2t a1 ag vsdbert &, ag asd ICA &, @B oo ot 8 & am
Al &, it sferdl & Huz scarar 2 ame &, 21 38 2, snft oft ddloy &) shon a=n 2 &, a1 aig-Riare @3 2, aal w3 & 37 S/ U el DS T & dl I
oft 358 Al-I1s @2 fib2 s I3 &) 591 cller st b serst 3 SweT SIRt 8, Afdver IyeI9d gial <16 & R sorehl J9re=n @a aet gl 521 U2 et ot Srdt 8 afie 521 adids
3 2t 53 JersTen 2T,

& v dior amuds eifet # emron arsdr & R S wizdlezigror Iy e arn a1 widiestgon B uaal ot 1935 3 f&gaamon 31 ffeert of v wet fen em, 321 1935 ¥ et 3 @t
e - I am referring to Section 26 of the First Schedule of the Government of India Act, 1935. @ f¥oriver amar aidl arem; This reservation has not come
now. It came after a great fight. Dr. Babasaheb Ambedkar and Mahatma Gandhi Ji had a compromise and it is called the "Poona Pact". In that
"Poona Pact", they agreed to give certain percentage of reservation to the Dalits, the Scheduled Castes, the suppressed and those who are
untouchables. For them, he has agreed to give reservation.

In the 1935 Act, the "Scheduled Castes" have been defined as:

"Scheduled Castes means such Castes, race or tribes or parts of or groups within such Castes, races or tribes being Castes, races, or
tribes, or parts of or groups which appear to his Majesty in Council to correspond to the classes of persons formerly known as the
depressed classes as His Majesty in Council may feel."



3 a8 51l aclt 9, 3B ael oIl B A s Aorel an o, e 3 &1 cller 3T IRy BALY JMEI B aIG ANfworet it 1935 3 uw Sfibfrerer w1 Al o a1 3D arg Al
St @ sLaErRe sEdso: & da 3 it wfidiee g e, 3 off S seE)fdveA A, I SNl wysdiiEn A, Jor oy & GRIR PR & oIdl Ackl Al A4S dGl dell SR
et 18 uzdiee 8, 20 wedlee 2, aeiifes sifdemar 3 @@ &, "in proportion to the population, reservation should be given". Then, similarly, in proportion to the
population, seats should be reserved in Parliament and Assemblies. So, what is happening is that more number of people who do not deserve are
entering and, therefore, the population is increasing. Heartburning is there for other people because they are thinking that something has been
snatched away from them. Why is it so? It is because if there are 30 seats, in general, and if the population goes up to 20 or 22 per cent, then 22
seats will go; 22 3¢ 3t aRiel, da @ ardbl & et wEdl [ o s o 281 8| s B fvas oidl @ & fpel AdbeicRist 3, 51 ararar 3 531 AR o Fdor
e 31 aep sft weflitoc gan dliz amer sft B oft IR 81, Pordom @l St v Yiensa & 3 &, 9 sl aste A & 2@ &, awilfes Fardbl arer apft ot et 58 8

wsft-woaft amuhl uret 3 oft @E ar-ar anan & i oA ier off et & fop fopael el awm Son &) JAfdemst i A et om sl @ Arer & 9F1, wara e 8 oRl i vl e
564 Goll &) PR DA & <l Uael AHIST I P2 i3l IFYYAAI FIed B, AeD! cldel wisal A3 a1, Aofl efiel uep &, bann Alawp: dell; da 3 3P @3 ADA 8l &HlE U
el Brven & Sia fife &, doft smuebt siemset & ofid v 3iiEh &, sue v i &, dia 31 ves i 8 s was s vws i &) S @ wsi det &, 313, o ast 48 & aw
Fw-oltel &, # ARR ol @2 781 §, A ¥ Aol & o1 s a1 g Sl A i &, s Sor 3 e B @even ot 52 & @elt &) 3 diw Hifow anfdes Al we 3P Si-
st E d g aeiel, aeifts swiofiadl sosadierdt a2 swE &) gforn 3 el & oo sferfiodt sadferdt ot &) @ 3 war Aorer sadferdt dl o w2 a3l S d@ M
AMtorer sadferdt ordl & w2 oA, ca aw s AN o ol oidl domy sfifere S arar wea Rsw2 A @ war en By diftifewa SRl Roaelt ssca &t 3 ... (cwaeror)

off arcleft arsama (wew) 1 anot elfgen St @i somfeor 3) amanfora aereren G arr A oft wad A) 3 fror F2wr @1 3616301 & 23 &, A oft wad A ... (o)

off aifteresTslor #1331 & Sit &, efden Sft w1 Senfeor & ol eNfdan A5 elar sft o ordl iy anueY oft dieron arfde emy Srorer urdl A5 etan oft ordf A J) anual <1 @G fEemen 3,
g o st gewars afie & soray oft arg aseen §) Afdor anfadt 3t asgen § R &1, mr sroftay etfden Sft, &1, arar s a@sw? St 3 Breon asd &) orre 3uz B aga A
eitoll @t amerar Stom, Sit Srorert urdf 3t &, oY Brer w3 o3 arerelter waon arsd & e uey w@as oft g e Afdsor A Brear ardl Uy ves sEE Ao ol U, sftfere amwEr @ St
witsr 8, as o o1l 8 3T . arar 2nea 3dsw A A axt rubee @ e, sodiar ameord Ren e R o:-

"We must do, is not to be content with the mere political democracy. We must make our political democracy, a social democracy as
well. Political democracy cannot last unless there lies at the base of it, social democracy. What does social democracy mean? It means
a way of life which recognizes liberty, equality and fraternity as the principles of life. These principles are not to be treated as separate
items in the trinity. They form a union of trinity in the sense that to divorce one from the other is to defeat the very purpose of
democracy. A liberty cannot be divorced from equality and equality cannot be divorced from liberty nor can liberty and equality be
divorced from fraternity. Without fraternity, liberty and equality could not become a natural course of things. It will require a constable
to enforce them. We must begin by acknowledging the fact that there is a complete absence of two things in the Indian society. One of
these is equality of social plain, we have in India a society based on the principles of graded inequality, which means elevation of some
and degradation of others. On the economic plain, we have a society in which we have immense wealth as against many who live in
abject poverty."

ag ety 521 Jor B &) s o B cuazen 3 Van &) Aftver so e arase ot a2 2wrs A e an v & Ry gfgslid eer, s Rigren eer & afte wra @y diftifeaser sedagaea
2 dfie difeifeaser sifdrer Boids wrar &, A gEiford) Bt arer @2 &, grorer 21 & @i w2 §, VA con oft aden wad & R smemon @@l Qo aifdw, awll gaerer e anfde) 3!
yailgral ailz Porierel s2fiftre don mide Ry S/ e 3 cler @i A @ 520 391 3 2ol ardt 243l el @) sl 2rer 31 ol S51, ol smueh Siidl oft ol adefl, warer 3 Reren
aft ordl 280lt, SN Rerzan ofl ordl 2390t aliz SadnaAl oft ordl @dell) 2is N wen 2w o1 261 1949 i sute @war e Ro 3pR s Jo d SMdell o) Raown &, Sl & asa
33 91 1 achioll &, ) 306l of el soforfdra-2More sadferdt @ aren srsd &) odl o, they will blow this system. They will agitate and this will go against
them.

Therefore, I am suggesting this in the interest of the country and in the interest of society. Just talking about something or one man or the
other man coming to power is a different thing. But unless you make the society one, unless you ensure social justice and social democracy, you are
not going to achieve anything. I would urge that while recommending inclusion of Scheduled Caste communities in the list you should verify all these
things. de gwr @g & & fs amudt urdt & ot Yo srerd 891, @an &1 ster) 89, Afdsor 3ma 3@ aia SR Jor & e 3, e & a3 @l a1 arcen &, adl &9 awon
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SHRIMATI PRATIMA MONDAL (JAYANAGAR): Thank you, hon. Deputy Speaker Sir, for giving me this opportunity to speak on the Constitution
(Scheduled Castes) Orders (Amendment) Bill, 2017.

It is nearly 70 years since the country has got its freedom and almost 70 years since our Constitution came into being. But it is a matter of regret
that even after so many years the policy of reservation has had little impact on the lives of the Scheduled Castes and the Scheduled Tribes people.

These socially deprived people live a precarious life unable to still fulfil the bare necessities of life. The age-old caste system is the main cause of the
social inequalities in our country. It has largely contributed in keeping a large portion of India's population backward. The caste and creed based
divisions still dominate in service, marriage, education, employment, and general social interactions in our country. We should therefore make all
efforts in every form to fight back so that all of us live in a society that encourages liberty, equality and fraternity irrespective of caste which our
Constitution promises.

Although our Constitution has provisions for reservation for these socially deprived people, they have benefited from these reservations only in a
limited way. We need to put effort to make these people become a part of the mainstream society. We should attempt to help the weak grow strong
— not to let the weak become weaker — and give them a level-playing field with all members of society. Hence, to echo what Dr. B.R. Ambedkar
said, our efforts must be aimed to help "break the chains once and forever”.

The Bill under discussion aims to strengthen the efforts by including in part 13, entry 79 of the Order, Sabakhia, Sualgiri, along with Swalgiri as
Scheduled Castes in the State of Odisha. It is a commendable step forward. The Bill also aims to replace Pondicherry by Puducherry at both places
where it occurs in the Order.

However, under the financial memorandum the Bill brings out that due to non-availability of Caste-wise data a precise estimate of expenditure,
which would have to be incurred, is not possible. It is evident that with the inclusion of more Castes under the Scheduled Castes category the
Government will require more funds to make sure that every such member is enabled to access all opportunities and facilities. So, I would like to
request the hon. Minister, through you, Sir, that the Government may consider it beneficial to revise the fund allocation towards the welfare of the
Scheduled Castes and Scheduled Tribes people.



Sir, our hon. Chief Minister, Kumari Mamata Banerjee has introduced a unique Sikhashree Scheme to encourage the Scheduled Castes and Scheduled
Tribes students towards education as also for their social upliftment. The Government of West Bengal has already issued more than 11 lakh Caste
certificates and an online procedure has also been introduced to expedite the process. Sir, the time has come to provide quality education to our
children from the nursery level as only through education our children can make a good future.

With these words, I would like to conclude my speech. On behalf of my Party, I wholeheartedly support this Bill. Thank you.

DR. KULMANI SAMAL (JAGATSINGHPUR.): Sir, I rise to speak in support of the Constitution (Scheduled Castes) Orders (Amendment) Bill, 2017.

The Bill seeks to include Sualgiti and Swalgiri Castes in the Scheduled Castes List of Odisha. These communities were found to be synonymous with
Sabakhia Caste which is already included in the List.

Persons belonging to Swalgiri Caste were not getting benefits due to them and the Odisha Government had proposed their inclusion in the Scheduled
Castes List. I thank the Social Justice Minister, Shri Thawar Chand Gehlot for accepting our demand and including this community in the List. This
small amendment will ensure the progress of lakhs of people in Qdisha.

I would like to take this opportunity to speak about the need to educate our children, especially those belonging to the backward classes. In India we
pay very little attention to primary education. It forms the foundation of human character. We still do not have good teachers to help in building good
human character. This problem becomes worse when you go further down the social ladder.

It is a sad truth that one in two Indian students cannot read books meant for Class three and below. The ASER survey 2016 shows that proportion of
class 5 children who can read a class 2 level text fell to 47.8 per cent in 2016 from 48.1 per cent in 2014. Our primary education system is getting
worse and it should worry us. This is happening despite our implementing the Right to Education Act and providing universal education in the
country.

The problem of enrollment might have been solved but the problem of bad teaching quality remains and plagues our society. We need to think
hard about making our children more capable of going out into the world and becoming the best people possible. The goal of turning them into good
people, who contribute to the betterment of this nation, can only be achieved if good quality education reaches the lowest of the low in our social
ladder that is the Scheduled Castes and the Scheduled Tribes.

I urge the Government to have targeted programmes to improve quality of education given especially to this section of society. Most of them even
cannot afford to go to a private school. It would require a major intervention from this Government to do well and to achieve their dreams.

With these words, I would once again like to thank this Government for including the Sualgiri and Swalgiri castes in the SC list in Odisha as well.
Thank you, Sir.
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Deputy-Speaker, Sir, thank you for giving me this opportunity to participate in this discussion.

I, on behalf of the Telugu Desam Party, fully support the Bill. There is a small doubt arising out of this Bill. Why is there a demand for inclusion of a
caste in the list of Scheduled Castes? The very demand of any caste to be included in the list of Scheduled Castes means the persons belonging that
particular caste will get reservation. This is one benefit that they will get. But the percentage of reservation for people belonging to Scheduled
Castes and Scheduled Tribes is fixed — it is 15 per cent for SCand 7.5 per cent for STs. Rrreft wreear 32t 3R, et & W srIE & SR ale g &
SIRIET

Sir, my first demand in this context would be to increase the percentage of reservation for the people belonging to the Scheduled Castes and
Scheduled Tribes in proportion to their population. I would like to request the hon. Minister and also the hon. Members of this august House to strive
for increasing the percentage, from 15 to 20 or 22 per cent in proportion to their population, of reservation through a Constitution amendment.

Scheduled Castes does not mean a single class. There are a number of castes amongst the Scheduled Castes. They number more than thousand. Of
late, there is a tendency on the part of everyone to sub-classify them and sub-categorise them. It is being done, maybe, for reasons of political
benefit or maybe for some other benefit, I have no idea. The slogan of our hon. Prime Minister is national integration. sit & 3, as dlerarer Rsisodis)grol

e 3

Sir, the concept of caste is a very dangerous thing. There is caste system prevalent only in India. In every other country we see rich and poor, black
and white, but the peculiar thing in India is that even though I look like any other person, but I am being referred to as a person belonging to the
Scheduled Castes and I am to be kept outside the village and will be deprived of any kind of social interaction. For example, a girl belonging to
Scheduled Castes cannot marry a Hindu boy or upper caste boy. There are four varnas. It is a vertically split society. Even within castes there are
thousand other sub-castes. If this is the social fabric of India, then how is the country going to be united and integrated?

Sir, there are a lot of hostility towards people belonging to Scheduled Castes and Schedule Tribes. sora Rardorer 2, saféne ge oft snast firel, sod Afdwa
wr1ctst 3 3fle Brer srdeh, deliforaf¥sr 3 sfie frar sndelt, ardun go siden; @1 ar oidl, alifds s3ds fere warell & der dlenn arewr &) 3 ywell ataen & Ry fseal anduwar i
sty Jdlsr @or, Rsaol soten @ol? werll wagferdt & Rsaar Aebaazst & How many people are doing business from people belonging to the Scheduled
Castes community? How many traders are there from this community? How many people from this community are owners of industries? How many
of them are owning aircraft and TV channels? The percentage of share in the economic pie of the country is very negligible. But outside everybody
talks very ill of reservation. sert Roiderr 3, saifem q#d ugor &t s aidl &) qat ue) 21 o ug), qes 2fe frer el But statistics does not say that. Statistics
say something different. There are no Secretaries and Joint Secretaries in the Government of India from the people belonging to Scheduled Castes
community. There are no judges in the Judiciary from the Scheduled Castes community. There is a new case emerging. There are so many
judgments coming from the Supreme Court against reservation. The case of Nagarajan is coming up for reservation in promotion. There is an urgent
need to revisit and relook at the entire reservation policy in the country. We have to seek justice for the people belonging to the Scheduled Castes
and Scheduled Tribes once for all. It is because we are striving for national integration. These are the people who should be integrated with the
mainstream of the country for achieving social democracy which will finally lead to political democracy.

Thank you.

PROF. A.S.R. NAIK (MAHABUBABAD): Mr. Deputy-Speaker, Sir, thank you for giving me this opportunity. On behalf of TRS party, I whole-heartedly
support the Constitution of the Scheduled Caste Order Bill, 2017. & smuas sif¥x aicf} Sft 3 fradee @weon argon R ama amemdt & 70 2ret arg 3t 521 wfdrdt @t
&3 ansSfewrd weon arear 87 Till today thousands of cases are pending with the Department of Social Justice and the National Commission of Scheduled
Caste and Scheduled Tribes. Till today about cases of 159 castes of Scheduled Tribes are pending with the Department of Social Justice.
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¥ cirer feorterer O fére wferf3mer &) That is not correct. There is a specific guideline. There is a specific stigma to include a particular community or a
particular caste. For example, a community wants to get included in the SC list, what is the criteria for it? The criteria are untouchability and life
style and they should be away from the society. If you want to include any community in the ST list, the criteria is the origin race. It should be done
on the basis of the origin race. They should not have the lipi for their language. Their dress code is separate, their life style is separate and their folk



culture is separate. These are all the characters which are there. In spite of it, after 70 years, if you are allowing it, then those who are eligible are
already getting deprived. Under-privileged people are not recognised. But those who want to rule the country are also asking for reservation. It is a
shame on the part of our community. What to do in that situation? There is a specific guideline. '

I would like to inform the House that nearly 30 per cent of the SC and ST population is spread over in this country. What is the reservation for them?
Only 15 per cent reservation is there for SCs and 7.5 per cent is there for STs. Whenever you want to include a community in the already existing list,
I would request the hon. Minister to inform us as to the reservation that is being given to them is. How much percentage are you including in the
existing percentage? Why are you not making any amendment to increase the percentage? Without increasing the percentage, if you want to include
a community in the list, then it is a burden on the existing communities. Already, we are not getting sufficient benefits. There are thousands of
backlog posts. Others are thinking that we are a burden in the country. We are pests in the country. This is not good.

Your Government is appreciated by everybody. At least, you can fast track it to involve the communities which are eligible. In Telangana, our Chief
Minister has issued a specific guideline regarding the sub-Plans. How we can develop the State? There is a reservation policy in Parliament. I am
representing a reserved parliamentary constituency. What is the difference between reserved and unreserved parliamentary constituencies? There is
no difference. But what are others thinking? Since we are from reserved constituencies, we are looting the Government. I am asking the hon.
Minister and he may respond when he replies. I am also getting Rs. 5 crore as MPLAD funds and other non-reserved constituencies are also getting
it. Are there any scientific parameters with the Government? You are giving ten years of reservation but is there any scientific parameter for it?
About 70 per cent of the students are drop-outs in this country. The literacy rate is 39 per cent. Others are asking as to why we want reservation. It
is our right and it is a constitutional obligation. Nobody can give it because it is a constitutional obligation. It is mandatary for them to give it.

Whenever you want to include any community, what is the percentage of the community which you would like to include in the existing list? Along
with it, you can kindly enhance the reservation percentage also.

There is a hitch here as regards Supreme Court that 50 per cent should not be crossed. Then how can you include that community when the existing
percentage cannot exceed 50 per cent? Then how can you include any other community? When you want to complete it, you can promulgate an
Ordinance in Parliament and you can exceed 50 per cent. You are supreme in this aspect. Parliament is supreme. Thank you, Sir.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Hon. Deputy-Speaker, Sir, I, on behalf of my Party, extend support to this Bill which will include one
community in the list of Scheduled Castes in Odisha and also the rectification of the name.

Taking advantage of participating in this debate, I would like to flag some issues. The Hon. Minister of Social Justice is present here. In this 16" Lok
Sabha, in most of the seats Members belonging to the ruling party have been elected. I would like to draw their attention also. st 5it sty vas amelt
aNfEen A dId v ws SNt war3ft. oY féree 3t onfirer &) 3% 3, orft weferdt onfirer &1 2 8, ! &1 =N wrIeT &3, wEiifp Aeer yfererear i @i afy aidt Al There is
nothing which has been added there. So, it will be a burden on them.

Secondly, today a number of people are saying that Scheduled Castes, Scheduled Tribes, and backward communities are getting more facilities and
that they are enjoying better opportunities. If you come to the current financial year, the budget of SCs is supposed to be 4.63 per cent, which
accordingly comes to about Rs.1 lakh crore. But in this General Budget, it has made a provision of only Rs.52,393 crore, which is only 50 per cent of
the due. Similar is the case of the STs budget. 2.39 Gt zxm e, afdver 31920 w3dts Fuw firen 3| as Afd oft 3 A wa 2 aoie 3 war arw &y vl s vad o
3Mgiun e Afems 31, Afdpel asic 3 aga wa A smElea & @5 §, a1 DA ol Rt e asie 9 wardt s wadt HFa-temer @l geren ok B asis A A et doas &
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DI HUR ADRI )| AT ARG & 23 &, Adpor 21fdr 3 welddt & 2t & - how come would this happen? I would like to suggest to the hon. Minister that both for
the welfare of SCs and STs, there should be legislation not only to include in the List but there should also be a legislation to the effect that the Sub-
Plans of SCs and STs should be made mandatory and compulsory both at the level of Central and State Governments so that we can take care of the
welfare and ensure benefits to the SCs and STs communities.

With these words, I conclude, Sir.



*SHRI CHARANJEET SINGH RORI (SIRSA): Hon. Deputy Speaker Sir; I rise to speak on the Scheduled Caste Orders Amendment Bill on behalf of my
party INLD.

I support this Bill. Today is 23" March. It is the Martyrdom Day of the freedom fighters Shri Bhagat Singh, Rajguru and Sukhdev. On this
occasion, I pay my regards to these great freedom fighters.

Sir, the Almighty God created all human beings as equal. However, some divisive elements who believed in the philosophy of Manu, classified and
segregated people into different castes. Dalits are being discriminated against. All kinds of atrocities are being perpetrated on Dalits in different
States. Dalits feel that they are leading a life of slavery.

Hon. Deputy Speaker Sir; I hail from Haryana and 90 per cent children belonging to SCRST communities studying in government schools hail from
very poor families. Earlier the Congress party was at the helm of affairs for 10 years. These students find themselves at the receiving end. No
teachers are there in government schools. These students do not have books.

The school buildings are in a dilapidated condition. This is because mostly students belonging to Dalit community are studying in these
government schools. So, these schools are a picture of neglect. Untouchability is being brazenly practised in these schools.

Hon. Deputy Speaker Sir, the Haryana Government must ensure that these government schools are provided all facilities. For the last 10 years, these
Dalit students are suffering. Their future is at stake.

I would like to thank the present government for the positive steps taken by it regarding the board exams.
Hon. Deputy Speaker Sir, the reserved seats are not being filled. There is no reservation in promotion. The Dalit employees are being victimized.
HON. DEPUTY SPEAKER : Please wind up.

SHRI CHARANJEET SINGH RORI : I and on behalf of my Party support this bill. Thank you.
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SHRI ADHIR RAMJAN CHOWDHURY (BAHARAMPUR): Sir, what is this? He is making wild allegations? It should be deleted from the
records...(Interruptions)

HON. DEPUTY-SPEAKER: I will see to it. If there is anything objectionable, that will be deleted.
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HON. DEPUTY-SPEAKER: Hon. Member, please conclude, now. We have to take up the Private Members' Business at 3.30 p.m.
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HON. DEPUTY SPEAKER: We have to take Private Members' Business at 3.30 p.m.
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HON. DEPUTY SPEAKER: Hon. Member, please wind up.
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SHRI Y.\. SUBBA REDDY (ONGOLE): At the outset, I congratulate the Government for bringing the proposed legislation, the Constitution (Scheduled
Castes) Amendment Bill 2017.

Article 17 of the Constitution of India seeks to abolish untouchability and to forbid all such practices. It is basically a statement of principal that
needs to be made operational with ostensible objectives to remove humanitarian and multi-faceted harassments meted out to dalits and to ensure
that their fundamental and socio-economic, political and cultural rights are protected and to establish a bias free society.

The amendment brought by the Government proposes certain modification in the list of Scheduled Castes by way of inclusion of certain communities,
like sualgiri/swalgalities caste modification and removal of area restriction in respect of certain communities in Odisha. The proposal is hoped to
have changes in the Central list of other Backward Classes, consequent upon inclusion of certain castes or parts thereof in the list of Scheduled
Castes. This proposed amendment will also be entitled to the benefits of reservation in services and admission in the educational institutions and is
hoped to provide certain privileges/concessions to the members of these communities.

However, there is a need for proper revision in the list of Scheduled Castes so that the deprived communities in the country are not left behind.
There are even certain tribes that have not been included in the list of Scheduled Castes. It would be better for the Scheduled Caste communities if
one time system is evolved to prepare a proposal in consultation with the States so that all such castes that have been left out are included in the
List of Scheduled Castes. There is a need for the Government to conduct a caste-wise survey.

There is also a need for revision of this list in Andhra Pradesh after the bifurcation of the State. Inclusion of budaga jangam community is required by
demanding entry 9, in Part I of Schedule-I, section 2(1) of the Constitution SC/ST Order (Second Amendment) Act 2002. There are certain nomads
and tribes including raj gond tribe that have been found in Guntur, Vijaywada and Ananthpur of Andhra Pradesh that are vulnerable lot and needs to
be included in the list for certain benefits as per the Constitution.

HON. DEPUTY SPEAKER: Now we have to take up the Private Members' Business. We will extend the time by another 10-15 minutes till we pass this



Bill.
SEVERAL MEMBERS: Yes, Sir.

HON. DEPUTY SPEAKER: Now, Shri Rajesh Ranjan, you take only two minutes.
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SHRI K.H. MUNIYAPPA(KOLAR): The population of SCs and STs in Karnataka, I think Ananthkumar-ji is well aware of this fact, is 24.1 per cent.
Today a budget of Rs.24,000 crore has been given. I want to know from the Government ...(Interruptions)

THE MINISTER OF CHEMICALS AND FERTILIZERS AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI ANANTHKUMAR): Sir, the Minister has
completed his reply.

HON. DEPUTY SPEAKER: He wanted to seek a clarification.
SHRI K.H. MUNIYAPPA : Anathkumar-ji, you are Minister of Parliamentary Affairs. You have to intervene and you have to help us.

According to the total budget of Rs.6 lakh crore, the Government of India has to provide Rs.1,50,000 crore for the welfare of SCs and STs. There is a
social obligation. They are educationally and socially backward. At the same time, the budget allocation should be increased according to the
population.

I am in the Consultative Committee for the last 25 years. During our Government also we made this request. Navodaya School type residential
schools should be established in all districts exclusively for the SC and ST population. Instead of spending huge money, you spend money for the
residential schools in each of the 700 districts of the country, it will be more useful for the people belonging to SCs. If quality education is provided to
them, they will come to the mainstream of society. This is one of the most important areas I would like to highlight.

During the UPA Government, there were a dozen Ministers - five Cabinet Ministers and seven State Ministers. How many Ministers are there in this
Government? You are talking a lot but you have not given proper representation. As Dr. Ambedkar said, if there is no proper representation in the
Government, how can you ensure justice for that section? €/ (Interruptions )a€}

SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, with due respect to the hon. Minister, he mentioned that this time again the allocation has

been enhanced. I would like to give some data within a minute. According to Jadhav guidelines, the Budget allocation for the SCs should be 4.63 per
cent which comes to about Rs.99,394 crore; but you allocated only Rs.52,393 crore. Similarly, in the Tribal Affairs, according to Jadhav guidelines the
recommended Budget is 2.39 per cent which comes to Rs.51,307 crore; but you allocated only Rs.31,920. Yes, it is enhanced from the previous
financial year but it is not according to the proportion of the population. The Minister of Tribal Affairs and the Minister of Social Justice are here. I
would urge upon to them take care of this.
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HON. DEPUTY SPEAKER: The guestion is:

"That the Bill further to amend the Constitution (Scheduled Castes) Order, 1950 to modify the list of Scheduled Castes in the State of
Odisha and to amend the Constitution (Pondicherry) Scheduled Castes Order, 1964, be taken into consideration.”

The motion was adopted.
HON. DEPUTY SPEAKER: The House shall now take up clause by clause consideration of the Bill.
Clauses 2 and 3
HON. DEPUTY SPEAKER: The question is:
"That Clauses 2 and 3 stand part of the Bill."
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
oft emrary @i argEle @ s, A yaera wxn §
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HON. DEPUTY SPEAKER: The question is:
"That the Bill be passed."

The motion was adopted.
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